
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 467 OF 2025 

 
IN THE MATTER OF: 
 
MANOJ JURAIL                                                           ……APPLICANT 
   
 

VERSUS 
 
 

STATE OF UTTAR PRADESH & ORS.           ………RESPONDENT(S)                                    
 

INDEX 

 

S.NO PARTICULARS PAGE 
NO. 

1.  COPIES OF THE SAID H2 CASES DATED 26.06.2024 

AND 18.12.2024 ARE BEING ANNEXED HEREWITH 

AS ANNEXURE-1 

 

 

2.  COPIES OF THE LAND RECORDS (KHATAUNI), GPS 

PHOTOGRAPHS, AND DRONE PHOTOGRAPHS OF 

THE SITE ARE BEING ANNEXED HEREIN AS 

ANNEXURE- 2 

 

 

3.  COPIES OF THE SAID STATEMENTS ARE BEING 

ANNEXED HEREWITH AS ANNEXURE-3 
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4.  COPIES OF THE SAID RECOVERY MEMO AND THE 

CUSTODY BOND ARE BEING ANNEXED HEREWITH 

AS ANNEXURE-4 

 

 

5.  PHOTOGRAPHS OF THE SAID EXERCISE ARE BEING 

ENCLOSED HEREWITH AS ANNEXURE-5 

 

 

6.  RECEIPTS OF THE SAID RECOVERED AMOUNTS OF 

2,60,000 AND 4,74,500 ARE BEING ANNEXED 

HEREWITH AS ANNEXURE- 6 

 

 

 

 

THROUGH COUNSEL 

 

BHANWAR PAL SINGH JADON 
STANDING COUNSEL FOR THE STATE OF U.P. 

EMAIL-bhanwar09jadon@gmail.com  
PHONE NO.-6375115224 

Date: 07.01.2026  

Place: NOIDA 
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